
 

NATIONAL COMPANY LAW APPELLATE TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

Company Appeal (AT) (Insolvency) No.1248 of 2023  

 
IN THE MATTER OF: 

Narendra Rajani …Appellant 

        
Versus 

Think Hard India Pvt. Ltd. & Anr. …Respondents 
               

Present: 

For Appellant:    Mr. Puneet Jain, Mr. Harsh Jain, Mr. Umane 
Mehta, Advocates. 

For Respondents: Mr. Himanshu Satija, Mr. Harsh Saxena, 
Advocates for R-1 (FC) 

O R D E R 

25.09.2023: Learned counsel for the Appellant submits that the 

Appellant has already approached the Financial Creditor for settlement.  

Learned counsel for the Financial Creditor submits that a proposal has been 

received and it is under consideration.   

 In view of the aforesaid, let the Appeal be taken after three weeks so that 

settlement, if any, may be finalised and brought before the Court. 

 List this Appeal on 09.11.2023. 

 In the meantime, in pursuance of the impugned order no further steps 

shall be taken. 
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Chairperson 
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Member (Technical) 

 
 

[Arun Baroka] 

Member (Technical) 
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